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Central Adeiniatrative Tribunal
Principal Bench

New Delhi

C.P.No.275/97
in

0.A.No.868/92

Thin bhe 28th day of November>1997

HON*eL£ oR.aosc p.ve:rghe:sl,vc(3)

HON*Bt£ PIR.N. SAHU,f(A).

Shri Kiahan Chand
S/o Sh. Kundan Ram
R/o House No.212
L Block, Raghubir Nagar
3.1. Colony,
New Delhi.
(By None)

2.

Versus

Shri S.P.flehta
General nanagei
Northern Railway
BaBoda fTdttae^
New Delhi.

Shri K.K.Choudhary
Oivlaional Railway f^anager
Northern Railway
b.R.n. Office,
New De Ih i . .,

(By Advocate ShriP.S.Nahendru)

Petitioner

Respondents.

ORD^(Oral)
By Hon'ble Dr^3oae P.Veroheae.VC(3l

Learned counsel for the respondents eeys that

they will implement the order within three months and

in case the review filwLis not in their favour, the

direction of this court in the original Da will be

implemented and if any monetary benefit is available

to the petitioner, 12% interest shall be paid from the

the date of expiry of the time granted by the original

order of this court, with this, the C.P. is diapeaed

of . Notices discharged.
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